136 Written Answers to [RATYA SABHA] Unstarred Questions

The NPR database as well as Resident Identity Cards will be extensively used by the
CCTNS.

Trafficking of women and children

T1158. SHRIRASHEED MASOOD : Will the Minister of HOME AFFAIRS be

pleased to state:

(a)  whether Government has prepared any policy to check the trafficking of

women and children;
(b) if so, the details thereof;

(c)  the number of cases of trafficking of women and children reported in the
country during the past two years; and

(d) the action taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH) : (a) and (b) ‘Police’ and ‘Public Order’ being State subjects, the
primary responsibility for preventing and combating the crime of human trafficking
lies with the State Governments. However, Government of India has adopted a multi-
pronged approach to combat human trafficking including commercial sexual
exploitation setting up of Anti Trafficking Nodal Cell in Ministry of Home Affairs;
launching of Certificate Course on Anti Human Traflicking by Indira Gandhi National
Open University (IGNOU) in partnership with MHA and implementing a
comprehensive scheme for strengthening law enforcement response by establishing
integrated Anti Human Trafficking Units and Training of Trainers. In this regard,
Ministry of Home Affairs has released funds to the tune of Rs. 8.72 crores and
Rs. 8.338 crores in the year 2010-11 and 2011-12 respectively for establishment of
225 AHTUs.

Ministry of Women and Child Development also runs shelter based homes, such
as Short Stay-Homes, Swadhar Homes for women in difficult circumstances including
trafficked victims.

(c)and (d) Asperinputs provided by National Cnime Records Bureau (NCRB),
the total number of cases registered under different provisions of law which come
under the genenc descniption of Human Trafficking duning the peniod 2009, 2010 and
2011 were 2848, 3422 and 3317 respectively. State/UT-wise details are given in

Statement (See below). Action is taken as per provisions of law.

T Original notice of the question was received in Hindi.



Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) for total crimes committed under human trafficking * during 2009-2011
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2009 2010 2011

Sl State/UT CR C3 CV PAR PCS PCV CR C3 CV PAR PCS PCV CR CS CV PAR PCS PCV
No.

1 2 3 4 8 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

1. Andhra Pradesh 309 321 218 1070 1119 200 633 306 79 1449 1389 163 682 721 143 1705 1627 372
2.  Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 5 27 4 23 29 19
3. Assam 38 18 0 62 37 0 103 32 2 127 49 4 129 101 8 154 148 9
4. Bihar 129 65 11 161 133 24 184 95 11 179 156 14 333 176 27 197 198 16
3. Chhattisgarh 14 13 1 49 42 3 25 23 8 79 80 15 38 37 6 95 101 15
6. Goa 23 19 10 73 44 17 17 14 0 50 36 0 18 15 6 42 31 6
7.  Gujarat 44 39 1 202 192 10 46 46 2 157 157 4 54 62 5 214 233 13
8. Haryana 90 83 19 391 375 93 57 57 28 226 233 94 64 58 8 257 250 38
9. Himachal Pradesh 11 11 0 29 41 0 4 4 0 13 14 0 144 32 2 145 54 13
10. Jammu and Kashmir 6 5 0 19 18 0 4 0 0 0 0 0 16 15 0 25 24 0
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26. Uttar Pradesh 39 37 21 201 186 176 23 21 28 119 97 201 57 32 32 282 281 173
27. Uttarakhand 6 3 5 29 39 9 4 4 11 27 27 29 15 6 3 22 19 8
28. West Bengal 160 86 9 295 216 17 427 216 15 634 361 46 198 97 14 444 334 42
Totar STate 2800 2651 1244 Bl10 8116 2345 3366 2847 1119 7588 7295 2183 3448 3016 955 8740 8511 2145
29. Andaman and 1 0 1 2 0 1 3 1 0 15 1 0 3 0 0 14 0 0
Nicobar Islands
30. Chandigarh 4 6 0 14 33 0 3 5 0 13 18 0 1 0 0 5 0 0
31. Dadraand 0 1 0 0 8 0 1 1 0 8 8 0 1 0 0 0 0 0
Nagar Haveli
32. Daman and Diu 4 2 0 27 11 0 6 S 0 42 35 0 26 32 0 97 68 0
33. Delhi/UT 30 34 31 79 107 80 3z 39 32 100 105 84 35 40 25 127 87 62
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 9 9 3 32 32 12 11 11 8 37 37 25 3 3 2 17 17 13
Torar UT 48 52 35 154 191 93 56 62 40 215 204 109 69 75 27 260 172 75

ALL Inpia Totar 2848 2703 1279 8264 8307 2438 3422 2909 1159 7803 7499 2292 3517 3091

982 9000 8683 2220

Source: Crime in India.

Note: Information on disposal of police and courts includes the information on pending cases from previous years also.

* Includes heads (Immroral Traffic (Prevention) Act+lmportation of Girls+Procuration of Minor Girls+Buying of Girls for Prostitution+Selling of Girls for Prostitution).
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